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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH

Ll oo

® | ORIGINAL APPLICATION No.885/1994

WEDNESDRY, THIS THE 23RD DAY OF NOVEMBER, 1994

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V. RAMANAN ... MEMBER (A)

poDa‘ LOUj.S ’

S/o. P.T. David,

Aged about 52 years,

Residing at 6th Cross, I Floor,

Palani Mudalier Street, Ulsoor,

Bangalore - 560 008, Ceee Applicant

(By Advocate Shri MeR. Achar)

Vs,

1. The Officer Command,
Station Workshop, EME Post Agaram,
Bangalore - 560 007.

2. The DakshihagKaman.Nukhyalay,

Headquarters, Southern Command,

Pune, oce Respondents

(By Advocaté Shri G. Shanthappa,
Addl, Central Govt. Stg. Counsel)

0ORDER

Shri Justice P.K. Shyamsundar, Vice Chairman:

The matter was heard for some time., There is some controvefsy
about applicant having tendered his resignation on medical qrounds,
But, even so, the applicant says that hiS»applicatioa for voluntary
retirement having been accepted, he is entitled to all pensionary
benefits, but, the department contends that admittedly he did not

‘have the qualifying service for claiming voluntary retirement and

b6 ‘ , hence cennot be paid anhy pensionary benefits.
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applicant is so advﬁsed, and is willing to make‘such-;n application,
I . .
A ! , ’
we refrain from meking eny order on the merits .of this application

: i ' s
and dispose it of on the ground that the applicant would be at

liberty to make a ﬁaprasentation seeking relaxstion of the relevant
rules regarding grant of pension on the grounds of vdlbntary.retire-

ment. No costs. The origihal tecords have been retﬁrnéd to the

¥

Govt. advocate. {
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( T.Ve RAFANAN ) ' (P.K.SHYARSUNDAR )
MEMBER (A) VICE CHAIRMAN
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